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' Present«=f .Hon ble Mr. D.Purkayastha,Judicial Member
, , -;'f3“ .‘5‘ ' | dog;Ple M .. B P. Slngh Admlnlsuratlve Menber
“ | . PRALIP KR. DEY
VS

RATAN KR, GI0SH (C.P.W.D.) |

Mr. R.K.De ,Codnsel

L L

‘®. ° For the applicant(s)

Por the alleqed Mr. M.S.Banerjee,counsel (for alleqed
Contemnors ’ Contemnor No.l) - -

.
I

Br. P.Chatterjee, coun%el(;or alleged
Contemnor No.2

Heard on 6.4.2000 ; - | Order‘pn :16.4.2000
QRDER
- DiPurkavastha, JuM. :-

élieged Cortemnor Noel Sﬁri R.K.Ghosh appears
0 g personally to&ay and'tenders unconditibnél'apology for violation
of the Orcer of this TrLbuﬂal dated 27 841997 statlng 1nter alia
thatCﬁ&é Cb—mlsCOnceptloﬁ of the Crder eated 2748 1997 passed by
the Trlbunal on 274841997 he 01d not taPe proper :teps for giving

- effect to the Order of Stay.

2. Ld. Advocate Mr. ?.’;.S.Banerjee;appeariné on behalf of
‘the alleged Contemnor No.l submits {hét the élleged Con{emnor
No.l may be discharged from the charge.since'he ha; tencered
uncondltlonal apology today bef fore thlv Trlbuna for the alleged

inaction on the part o1c the alleged Con»emnor.

34 Ld. Advocate Mr. R.K. De appearing on behalf of the’

-

-

/// applicant submits that the Oloer of this Trlbuﬂal dated 27.8.1997

zt 2passed in 0.A.No.987 of 1997 has beﬁw duly commuﬁlca;ed to the
alleged Contemnors by the aupl¢caﬁt in puLsuance of the directions
given in the Order itself. Order of Stay in respect of tranefer '

of Shri Arun Kr. Bala has been communicated to the alleged
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 Contemnors in oursuance of the direction given by this Tribunal
'on 27.8.1997. Hr. De also alleged ‘that Shri Bsla was allowed to

,JOln on 4.G. 199/ and thereafuex uhe allegcd Contemnor No.l -

‘4. Ld. Advocate Mr. P. Chatterjee appears on behalf(of the

. alleged Contemnor No.Z. '

o | - .
" Contemnor Shri R.K. Choshe In'Para. 4(d) of the reply the alleged
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re;ectco the 1ep esen»aﬁ;on of the appllCoﬁt on 9.3.1997. So,
it is an intemtional violation of the Orcer of this Tribunal and,

therefore, proceedings should not be dropped and the alleged

Contemnor should not be dischsrged.

inl

5. ° e have gone through the reply filed by the alleged .

Contemnor submits a5 follows &=

o ® ‘s soon as I came to know about-thé séid'O;der dated
8£h September, 1997, necesséry insiructions.were‘ls»ueo to
respective Co~ord1nat10n Sectlon intimating that 'in view of
the order of stay. passed by the Hon'ble Trlbunal in C.A.

N0.987 of 1997 Shri A.K. Bala should not have been allowed
to join as Ferro:Printer in the bffice'of the Superintending
Surveyor of Works (EZ) in purSuance to the order of t}ansfer

. dated 19th August, 1597."

‘e have consi&eréd;the szmissioné of the Ld. Advocates of

both sides. . We find that the alleged'contechr shri R.K.Chosh
is 10101ng a very respon51ble Post of Suoerlntendlng Englneer.
So, after receiving the orce;‘o the Tribunal dated 27. 8. 1997
He ghould havé.beén'mﬁch conscious so that Tribunal's order can

be obeyed strictly. But we find that by his inaction Tribunal's |

~order was violated and it be ment ioned here that such in action

on the part of the alleged Contemnor canndt be said to be

Auacc;dentala However, we and that he has tenderec uncond¢t10nal
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apology before this Trlbunal by appearlng Jersonal1y., Thertfore,

we discharge him from the said alleged charge and aco01olngly,
CpC ié\disposed of . :
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